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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH
NEW DELHI

. No, 2593/93 New Dalhi, dated the 15th Fay, 1995
HON *BLE MR, S.R. ADIGE, MEFBER (A)
Shri P.X. PB].,

R/o 137/3ector 1, R.K. Puram,
New Delhi=110022,

(By Advocatas Shri X.L. Bhandula) 0000 APPLICANT
VERSUS
1o Unicn of India through the

Secrotary to the Gowt, of India,
Ministry of iatsr Res@sources,
Shram Shakti Bhawan,
New Delhi-110001,
2. The Chaimm, .
Centrsl Watsr Commission,
Sswa Bhawan, R.K. Puram, .
New Dalhi-110066,

{Nono appearsd for the Respendants) esoooe  RESPONDENTS

JUDGEMENT

B8Y HON'BLE MR. S.Re ADIGE, MEMBER (A)

'In this application Shei ﬁ.{Ko Pal has sgught rofixation
of his pay in tho grade of Extra Asstt./Asstt, Enginoar (Scalo
RS: 2000 = 3500) @ Rso 2450/~ ws0,€. 3,8,92 at the leval of pay drewn
by his junior Shri Chandra Prakash with consequontial bcnofits
including arroéra of pay and allowances and increments consoquont

on pay fixation,

2. It appoars that during the period ths applicant procoodod
on deputation, somo of his juniors ware promoted on ad hoc basis.
After his roturn, he was promoted on ragular basis along with his
Juniors who had baen'pmmoted on ad hot basis in his ghaenso, Whon
the applicant requestsd the respondents to fix his pay with reforenco

to that of his junior, the sams was rsjsctad vide impugnod ordor

dated™ 15,12,92,

3. Such a prayer has baen allowad in @ bumbeg.of similap
Casos, ons of the mors racent ones being OA No, 267/93 Shri A.K.Koloy
Ys. UBI & Ors, decided on 3.6.94, Following that judgomont, this

0.A. also succesds and the respondsnts ars directed to fix tho
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applicant®s pay on par with that fixed in respoct of hias juniors
who wore appointad on ed hoc basis, whils ho was ocn doputation,
Arroars should be calculated anhd paid within 3 months of tho

date of raceipt of a sopy of this judgement, No costs,
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(S.R. ADIGE

Membor {A)




